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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 3921 2023

IN THE MATTER

Prasoon Pant & Ors .Applicants

Vs

Union of lndia & Ors. ...Respondents

VAKALATNAMA

l, Bhageshwar Tyagi sio sunder Lal Tyagi, Manager in the Respondent

company having its office at s-551, shakarpur, New Delhi-l 10092, do hereby

appoint:-

SUNITA BHARDWAJ/ARUN SHUKLA/RUDRASHISH BHARDWAJ

D-38/93:Dl249lt20t7

98 68 53 53 88 I 9 5 6089 59 24

Office Add.:

2T,Barakhamba Road, New Delhi -ll000l

(Hereinafter called the advocate/s) to be rny advocate in the above notcd casc and
authorize him/them:-
To act, appear and plead in the above noted case in this court or in any other Court in
which the same may be heard and also in any appellate Court, subject to payrnent of
fèe separately for each court by me.

To sign, file, verify and present pleadings, appeals, objections or petitions for
execution, review, revision, withdrawal, compromise or other petitions or affidavits or
other documents as may be necessary or proper fbr the prosecution of the said case in

all its stages.

To file and take back documents. to admit and /or deny to documents of opposite

party.

To withdraw compromise of the said casc or submit to arbitration any diffcrcnccs or
disputes that nray arise touching on in any rnanner rerating to the said case.
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To deposit, draw and receive money, cheque, cash and grant receipts thereof and to do

all other acts and things which may be necessary to be done for the progress and in the

course of the prosecution of the said case.

To appoint and instruct any other Legal Practitioner, authorizing hirn to exercise the

power and authority hereby conferred upon the Advocate rvhenever lte rnay think fìt to

do so and to sign the Power of Attorney on our behalf.

And I undersigned clo hereby agree to ratify and confirm all acts done by the Advocate

or his substitute on the matter as rlìy own acts as if done by rne to all intents and

purpose.

And I undertake that my duly authorized agent or.I would appear in the court on all

hearings and will inform the Advocate for all appearance when the case is listed or

callcd flor.

And I undersigned so hereby agree not to hold the Advocate or his substitute

responsible lor the result of the said case.

The adjournrnent cost whenever ordered by the court in favour of the petitioner shall

be of the Advocate, which he shall receive and retain himself.

And I undersigned do hereby agree that in the event of the whole of part of the fee

agreed by me to be paid to the Advocate remaining unpaid he shall be entitled to

withdraw fi'om the prosecution of the said case until the same is paid up.

The fee settled is only for the above case and above Court. I hereby agree that once

the fee is paid, I will not be entitled for the refund of the same in any cases

whatsoever. If the case lasts for more than 3 year the Advocate shall be for additional

fee equivalent to half of the agreed fee for any additional or part thereof.

IN \ryITNESS WHEREOF I do hereunto set my hand these present contents of
have been understood by me on this day of

2024È

pted subject to the terms of fees

ENT
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